From:
Kalpana Awasthi,
Principal Secretary,
Department of Environment Forest and Climate Change,
Government of Uttar Pradesh.
To,

The Registrar,
Hon'ble National Green Tribunal,
Copernicus Marg, New Delhi.

Environment Forest and Climate Change Section-7

Letter No.: NI.G. T"= 4”3] 8l-7- 2019

Dated: 2 | August, 2019

Subject: Compliance Report of Hon'ble NGT order dated 03/05/2019 passed in O.A. No.

160/2019 (l.A. No. 66/2019) in the matter of Sandeep Kharb Vi/s. Ministry of

Environment, Forest and Climate Change & Ors.
Sir,

In compliance to the orders passed b_y this Hon'’ble Tribunal dateé 03/05/2019 in O.A.

No. 150/2019 (I.A. No. 66/2019) in the matter of Sandeep Kharb V/s Ministry of Environment,
Forest and Climate Change & Ors., the Action Taken Report in the above mentioned matter is
enclosed herewith and is being filed before this Hon'ble Tribunal by undersigned on behalf of

Chief Secretary, State of Uttar Pradesh after his due approval.

Encl: As above.

Yours Sincerely,

(Kalpana Awasthi)



Action Taken Report for the project: Ordinary Sand Mine On Yamuna River

at Gata No.-2/9, 2/10, 2/11, 3, 4 mi, 5/2, 2/4, 19/3, 19/8, 19/2, 22, 9/4, 19/7, 21/1,
21/2, 21/3, 21/5, 23/2, at Village-Mamaur Ahatmal Sabik, Tehsil-Kairana.
District-Shamli, M/s M.M. Traders (Leased Area- 15.818). File No.

4416/Proposal No. SIA/UP/MIN/75917/2018.

a.

The project proponent made an application regarding prior Environment
Clearance for the aforesaid project vide application dated 24/07/2018. The
Environment Clearance was granted by SEIAA vide letter no.
603/parya/SEAC/4416/2018 dated 26/12/2018. Copy of the environment
clearance is attached herewith and marked as Annexure No.-1.

An application was filed before the Hon'ble National Green Tribunal, Principal
Bench New Delhi by Sandeep Kharb S/o Shri Rajendra Kumar age 34, R/o
Karsindhu (128) Jind- 126112, Haryana, presently at New Delhi, in which the
applicant has impleaded State of Uttar Pradesh through the Chief Secretary
UP as respondent No. 2 along with other respondents . The case is
registered as O.A. No. 150/2019 (l.A. No. 66/2019) Sandeep Kharb V/s
Ministry of Environment, Forest and Climate Change & Ors.

The case was listed on 14/02/19 wherein the Hon'ble Tribunal passed an
order, the operative part of the order is reproduced below:

“...According the applicant, respondent no.7- M/s. M.M. Traders,
Karnal, Haryana, has been granted Environment Clearance for sand
mining at Shamli, Ultar Pradesh subject to certain conditions but in
violation of the conditions prohibiting in stream mining, Respondentno.7 is
doing illegal sand mining inside the river bed of river Yamuna and has also
constructed a temporary bridge with hume pipes, bricks (Malba), Murram
etc. and has diverted the stream.
3. Let the above averments be verified by a Joint Committee comprising of
UPPCB (Uttar Pradesh SPCB) and Collector, Shamli and a report
furnished to this Tribunal within one month by e-mail at

ngt.filing@gmail.com. The nodal agency will be the State PCB for
coordination and compliance of this order.”
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d.

e.

The case was further listed on 03.05.2019 wherein the Hon'ble Tribunal has
passed an order, the operative portion of the order is reproduced below:

"..Vide order dated 14.02.2019, a report was sought from a Jjoint
Committee of the UPPCB (Uttar Pradesh SPCB) and Collector, Shamli,
Uttar Pradesh. Accordingly, report has been received vide email dated
13.03.2019 acknowledging illegal mining and construction of a bridge in
violation of conditions of environment clearance but no action taken has
been indicated in terms of assessment and recovery of compensation,
cancellation of the environmental clearance, seizure of the equipment and
action taken against the colluding officers with whose connivance such
construction and illegal activities took place. In view of acknowledged
serious illegalities and inaction in spite of the orders of this Tribunal, the
matter calls for the intervention of the Chief Secretary, Uttar Pradesh. The
Chief Secretary, Uttar Pradesh may look into_the matter and oversee
appropriate remedial action and furnish a report after three months by
email at ngt.filing@gmail.com. A copy of this order be sent to the Chief
Secretary, Uttar Pradesh by email."

In compliance to the aforesaid order of Hon'ble Tribunal dated 14.02.2019,
joint committee comprising of District Magistrate, Shamli and Regional
Officer, UP Pollution Control Board Muzaffarnagar inspected the sand mining
site under question on 10/03/2019 .The joint inspection committee found
irregularities at mining project site. The joint inspection report is attached
herewith and marked as Annexure No.-2.

District Magistrate Shamli also issued notice to M/s M.M. Traders vide notice
no. 2482/Kha. Vi.-2019 dated 15.03.2019 and the same was served through
registered post to the prOprietor but neither the proprietor nor the
representative of the proprietor of the project turned up to represent the
irreguiarities caused on his part before the District Magistrate, Shamli. In
compliance to the order dated 03.05.2019, District Magistrate, Shamli passed
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an order vide letter no. 2681/Kha.Vi.-2019 dated: 14.5.2019 to debit Rs.
13,25,000/- (Rs. Thirteen Lakh Twenty Five Thousand Only) in favour of
State Government from the security money deposited by the Project
Proponent. The action taken has also been informed in detail by the District
Magistrate, Shamli to the Director, Directorate of Geology and mining vide
letter no. 2717/Kha.vi.-2019 dated 22.05.2019. Copies of the letters dated
14.05.2019 and 22.05.2019 are attached herewith and marked as Annexure
No.-3 and Annexure No.-4.

In compliance to the order dated 03.05.2019, U.P. Pollution Control Board
has imposed the Environmental Compensation of Rs. 7,20,000/- (Rs. Seven
Lakh Twenty Thousand Only) at the rate of Rs. 10.000/- per day on the
Project Proponent on the basis of Guidelines prepared by Central Pollution
Control Board, Delhi for non-compliance of environmental conditions which
has also been communicated to the violator, M/s M.M. Traders, Village-
Mamaur Ahatmal Sabik, Tehsil-Kairana, District Shamli vide letter dated
13.08.2018. Copy of the letter dated 13.08.2019 is attached herewith and
marked as Annexure No.-5.

District Magistrate, Shamli vide his letter dated 22.05.2019 has also sent
recommendation to Member Secretary, SEIAA UP to revoke the
Environmental Clearance granted for the said project.

SEIAA UP considered the matter in its 300" meeting dated 06/08/2019
wherein, the SEIAA deliberated that :-

..."the mining work is being carried out in violation of conditions of EC as
per the report submitted to him and hence, District magistrate has
recommended to cancel the EC issued vide letter no-
603/Parya/SEAC/4416/2018 dated 26/12/2018 to the project proponent.
After reviewing, SEIAA opined to initiate the proceeding for cancellation of
EC and to take action in accordance to power delegated by Ministry of
Environment & Forest, Govt. of India (issued vide Notification No. S.0.
\Q\GST(E) dated 28/02/2014) against the project proponent Shri Manjeet
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Kumar,S/o Shri Ved Prakash,Near Manjeet Filling Station, Meerut road,
Village- Manglaoura Kadeem, Karnal, Haryana- 132001 for non
compliance of the conditions laid in the Environment Clearance issued
vide letter of 26/12/2018 show cause notice is to be issued under section
5 of EPA Act in which project proponent is required to clarify the following
within 15 days:-

1. As to why not the E.C. issued by letter no. 603/Parya/SEAC/4416/2018
dated 26/12/2018 to Shri Manjeet Kumar,S/o Shri VVed Prakash,Near
Manjeet Filling Station, Meerut road, Village- Manglaoura Kadeem,
Karnal, Haryana- 132001 should be cancelled after violation of
condition of EC by project proponent.

2. As to why not legal proceedings under section 15/16 of EPA 1986
should be initiated against the persons responsible for the project for
Proposed Ordinary Sand Mine on Yamuna River at Gata No.- 2/9, 2/10,
2/11, 3, 4mi, 5/2, 2/4, 19/3,19/8,19/2, 22, 9/4, 19/7, 21/1, 21/2, 21/3,
21/5, 23/2 at Village-Mamaur Ahatmal Sabik, Tehsil- Kairana, District-
Shamli, M/s M.M. Traders (Leased Area- 15.818).

Till the receipt of satisfactory reply EC issued vide letter no-
603/Parya/SEAC/4416/2018 dated 26/12/2018 is kept in abeyance.

SEIAA also opined that a committee comprising of (1)
Representative of District magistrate, Shamli (2) Regional officers,
UPPCB, Muzaffarnagar, (3) District mining officer, Shamli shall be
constituted to assess the environmental damage due to violation of EC
conditions and calculate the environmental Compensation due to this
violation by the project proponent and to submit the report within one

week."

Accordingly, Member Secretary, SEIAA UP/UPPCB constituted a committee

comprising of representative of District Magistrate, Shamli, Regional Officer,

Uttar Pradesh Pollution Control Board, Muzaffarnagar and District Mining

Officer Shamli. Also, as per the notification 14/09/2006 Member
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Secretary, SEIAA UP issued show cause notice vide letter no.
214/parya/SEAC/4416/2018 dated 16/08/2019 to the project proponent Shri
Manjit Kumar, S/o Shri Ved Prakash , near Manjit filling station , Meerut
road, Village- Mangraura Kadim, Karnal, Haryana-132001. Copy of show
cause notice is attached herewith as Annexure No.-6. Simultaneously,

Member Secretary, SEIAA UP informed District Magistrate, Shamli vide letter
no. 215/parya/SEAC/4416/2018 dated 16/08/2019 to stop the mining work
immediately for non-compliance of environmental conditions laid in the grant
of prior Environment Clearance which has been issued by SEIAA vide letter
no. 603/parya/SEAC/4416/2018 dated 26/12/2018.

Taking the cognizance of Member Secretary, SEIAA UP letter dated
16/08/2019 District Magistrate, Shamli has informed that cumulative
Environmental Compensation of total Rs.20,45,000/- (13,25,000 + 7,20,000)
(Rs. Twenty Lakh Forty Five Thousand Only) has been imposed for non-
compliance of granted Environment Clearance conditions and for not
seeking the required consent from the State Pollution Control Board under
the notified provisions. The District Magistrate, Shamli has also informed that
the mining activity has already been stopped and the temporary bridge made
by the lease holder has also been removed as verified by the Committee
constituted by District Magistrate, Shamli vide Committee's inspection dated
15.07.2019. The report of the Committee dated 19.08.2019 is attached
herewith and marked as Annexure No.-7.

(Kalpana Awasthi)
Principal Secretary,
Department of Environment, Forest &
Climate Change,
Government of Uttar Pradesh.
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Aegistered.

. State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, UP.
i Vineet Khand-1, Gomti Nagar, Lucknow 226010
YR gl Phene 191-522-2300 541, Fax:9]-522-2300 543
) R —— E-mail - doeupllo@yahoe.com
To, Website : wwwseldaupin
Shri Manjest Kumar,
5/0 Shri Ved Prakash,
Near Manjeet Filling Statian, Meerut road,
Village- Manglaoura Kadeem, Karnal,
Haryana- 132001

Ref. No..é.éga.....jparya/sacmmjzms ' Date: 245 December, 2018

Sub:  Environmental Clearance for Proposed Ordinary Sand Mine an Yamuna River at Gata No.- 2/9, 2/10, 2/11, 3,
ami, 5/2, 2/4, 19/3,19/8,19/2, 22, 9/4, 1947, 2141, 21/2, 21/3, 21/5, 23{2 at Village-Mamaur Ahatmal Sabik, Tehsii-
Kairana, District-Shamll, M/s M.M. Traders {Leased Area- 15.818).

Dear Sir,

Please tefer to your application/letter dated 24-07-2018, 28-07-2018 & 01-11-2018 addressed to the
Secretary, SEAC, Directorate of Environment, U.P., bucknow on the subject as above, The State Loval £xpert Appraisal
Committee considered the matter in lts meetings held on dated 11/12/2018.

A presentstion was made by the project proponent slong with their consultant M/s Greencindia Consulting
Private limiled. The proponent, tivough the documents submitied 2nd the presentation made, Informed {he
committee thap:-

1 The environmental clearance is sought for Qrdinary Sand Mine en Yamuna River at Gata Na.- 2/3, 2/10, 2/13,

3, ami, 5/2, 2/4, 19/3,19/8,19/2, 22, 9/4, 197, 211, 21/2, 2343, 21/5, 23/2 a1 Villzge-4amaur Ahatmal Sabik,

Tehsil- Kalrana, District-Shamli, Mfs M.M, Traders (Leased Arga-15.318),

2. Salient features of the project as submitted by the praject proponent:

1. On-line proposal Ho. SIAJUP/IMING75917/2018

2. File No. allotted by SE1AA, UP 4416

3. Hame of Proponent M{s, M. M. Traders
Proprietor - Manjeet Kumar , S/o Ved Prakash

4. Full correspondence address of proponent and 121/2, Manglaura Qadim,

mobile ng, Nagla 2egha, Karnsl, Haryana

Pin-~ 132001

5. MName af Project Mamaur Ahaimal Sabik Ordinary Sand
Depasit On Yamuna River.,

6. Project lecation (Plot/Khasra/Gata No.) Viliage - Mamaur Ahatmal Sabik,

Gata No. /9, 2/10, 2/13, 3, 4 ml, 5/2,2/4, 19/3, 19/8, 18/2, |
22,8/4, 197, 21/1, 2172, 21/3,21/5, 23/2
Tehsil - Kairana,

District— Shamli

State — Uttar Pradesh.

7. Hame of River Yamuna River
8. HName ol Village Mamaur Ahatmal Sabik
9, Tehsil Kairana
10. District Shamil
11 Name of Minor Mingral ) Qrdinary Sand
12. Sanctioned Lease Area{in Ha.) 15.818 Ha,
| 13. Mineable Area [in Ha) 11.583 Ha.
14. Zero level mAl 227 m
15. Mas. & Min mrd withinlease ares 234—-228 m,
16. Pillsr Coordinates {Verifiad by DIMO) Paoint Latitude Longitude
? 29%21'99,19"N 77° 8'11.14"¢
29721'S3.11"N° 77" 8'25.98"E

729"21'45.18"N 77" 821467




mmiwmmmm M&MMMH 13/8,1 A.L_LLIHJ_._L,HH
; = Tvia. Ahat il- Kairana, District-Shamli, M M, Traders {Leased Area-
ﬁ ci 29°23'45.86" 77" 81935
) 292134 20°N 77°8'i8.74°F |
E 257244322 777 8'16.95%
£1 29°21'43.02"N 77°8'18.77°F
F 29°21'40.70'N 77" 818 37°
G 29°21'40.91°N 77" 8'20.66"E
H 20°21'38.19"N 77" 8'20.61°F
K1 29°21'36.79°N 77" 8'18.00°F
12 39°21'37.84"N 77" 8'17.83°¢
] 29°21'31,81™N 777 8'20.35"E
J 25'21'30,79"N 77°8'16.71"
K 29°21'31,65"N 77" 8'16.21°F
L 29'21'30.81"N 77" 8'12.66"F
i 29°21'34.55"N 77°8'7,84"
M1 29°21'34.93"N 77°8'9,19"F
N 25°21'37.40°N 77" &'8.00"E
N1 29"21'36,34%N 77" 8'837'E
0 28°21'37.44"N 77" 8'11.01"¢
P 29%21'39,27"N 77 8'10.45"F
(X 28°21'40,32"1 77 8'10.65"E
Q 29°21'46.06"N 77'8'11.78"F
Submerged area
N 28°21'37.46"N | 77° 8'8.00"E
0 29°21'37.44"N ] 77 8'131.01"
P 292139.27°N | 77781045
P1 28*212032"N 77 8'10.65"F
D 35°21'34.20°N 77" 8'18.74"E
E 25°21°43.22"N 77° 8'15.95"F
Ei 28°21'43.02"N 77" 818.77%
7 29°23'40.70°N T 81BITE |
G 29°21°40.41° N 77" 82066
H 25°21738,19"N 77°8'20.61"¢
H1 29"21'36.79°N 77 8'18.00"F
N1 29%21'36.33"N 77" 8'8.37"E
N2 29°21°36.37" 77 8'1LO4%E
N1 29°21'36.34"N 778837
Total workable area
Block 1 -
25°21°42.19"N | 777 8'11.14"E
29"21'53.131 77" 8'25.92"¢
29°21'46.38"N 777 8'21.46"
29°21'45.86"N 77° 8'19,35%
29°21'44,20"N 77" 818.74"E
29°21'40.32"N 77" 8'10,65"F
29°21'45.06"N 7 8ILIBE
Block 2
29%21'36.75N 77°8'18.00"
29°21'31.81" 77" 8720.35"F
29°21°30.79%N 7781871
29°21'31.65"N | 77" 8'16.217F
29"21'30.81"N 77 B'1266"E
28°21'34. 55"y 77" 87.84"¢€
29%21'34,93"N 77°8'9.12"F
38°21'36 34N 77 8'837°E s
17. Total Geological Reserves ]
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and period of validity.

.C. for Ordinary Sand Minz on Y. a River at Gata No.~ 2 0, 3, 4mi, 4 18,1942, 22, 9/4 1
3 ' M.V L
15.818),
18. Total Mineable Reserves In LO] 2,37,270m’
19. Total Proposed Production 11,86,350m" ;
20. Proposed Production/year | 2.37,270m’ O
21. Sanctloned Period of Mine lease 5 Years
22. Praduction of mine/day 950 m /Day
23. Method of Minlng Opsncast Semi-machanized mining
24, No. of working days 250 days/ Year
25. Working hours/day 12 Hours
26. No. Of workers 70
27. No. Of vehicles movement/day 105
28. Type of tand Gavi. Land
23. Ultimate Depth of Mining 25m
30. Nearest metalled road from site 332 m
31. Water Requirement PURPOSE REQUIREMENT (KLD]
Drinking 0,70
Suppression of dust 1.59
Plantzaton 3.37
Others {iIf zry) 0.00
Total 566 )
32. Name of QCl Accredited Consultant with Qcl o Greencindia Consulting Pvt Ltd, NABET/EIAf1619/RADDSS

valid till 27/10/2019

33. Any litigation pending against the project or land in | No
any court

34. Details of 500 m Cluster Map & certilicate verified 185/ Kha. B-2018, Dated: 08™ May, 2018,
by Mining Dificer

35, Detsils of Lease Areain approved DSR

15,818 Hectares

Length 332 my, Width 6.0 m

36._Length and breadth of Haul Road
3-
the ground water table at any point of Ume,

The mining would be restricted Lo tnsaturated zone only above the phreatic water table and vill not intersect

4- This project does not aitract.any of the general conditions applicable on mining projects specified in 14

Notification 14/09/2005.

5- The mining operationwill not be casried aut in safety zone of any bridge or embankment or in-geo-fragile zone

such as habitat.of any wild fauna,

6- Thereis nolitigation pending in any court regarding this project,
7- The project proposal falls under category—1(a) ot £1A Natiieation, 20086 (as amended),

Based on the recommendalions of the State Level Expert Appraisal Committee (m eeting held on 13/12/2018
on the above said project, the Stafe Level Environment Impact Assessment Autherity {meetings held on dated
18/12/2018 has dedided to grant the Environmental Clearance to the title project for collection of 2,37,270m*/Aanum
Is proposad {rom mining lease area 15.818 ha subject to effective implementation of the follawix_lg General Conditions

and spedific conditions:

General Conditians:-

1. This environmental clesrance Is.subject to alfotment of mining lease in favour of project propanent by District

Administration/Mining Department,

2. Foresl ciearance shall be taken by the Proponent as necessary under favs.

. Any change in mining area, khasra numbers, entalling capacity addition with chan

BE in process and or mining

technalogy, modernization and scope of working shall again require prior Environmental Clearance as per the

provislons of EIA Notificatlon, 2006 {as amend cd).

4. Predse mining srea will be jolitly demarcated at s
depariment prior to starting of mining operations.
with copy of the Envi/onmental Clearance fetter will
plan will also be submitted to SEIAA within a period
Mining and loading shall be done only within day hours time.

No mining shall be carsled oiit In the safety zu,ne:ij{rarn_g;b,‘{idg\e‘ and/or embankment,
[

Mpw

It shall be ensured that standards selated’ts:

ile by project proponent and offidals of Mining/Revenue
Such site plan, duly verified by competent authority along-
ba displayed en a hoarding/board at the site. A copy of site

of 02 months.

quality/efiluent as prescribed by the Ministry of
klers and olher dust control majors should be

Fage3nfa
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applied to 1ake-care of dust generated during minlng operation. Sprinkiing of water on haul roads to control dust

will ba ensured by the project proponenk.

Al necessary statutory clearances shall be obtained befora start of mining operations, I this condition is
violated, the clearance shall be automatically deemed to have been cancelled.

Parking of vehicles should not be made on nublic places.

No uee-felling will be done in the leased ares, except only with the permission of Forest Depariment

No wildlife habitatvill be infringed.

It shall be ensured that excavation of minor mineral does not disturb or change the underiylng soll characteristics
af the river bed fbasin, where mining is carried oul.

It shall be ensured that minlng operation of Sand/Moram will not in any way disturb the, velocity and flow
pattern of the river water significantly.

1t shall be ensured that there is no feuna dependant on the river bed or aress close Lo mining for its nesting. A
report on the same, vetted by the competent suthority shall be submitted to the RO, PCB and SEIAA within 02
manths.

primary survey of flora and fauna shall be earried out and data shall be submitied to the RO, PCB and SEIAA
witthin six months.

Hydro-geological study shall be carried out by @ reputed organization/institute within six months and establish
that mining in the sald area will nét sdversely affect the ground water regime. The report shall be submitted to
the RO, PCB and SELAA within six menths. In case advarse impact Is chserved /anticipated, mining shall not be
carried out,

Adequate prolection agalnst dust and other environmental pollution dua to mining shall be made so that the
habitations {if any} close by the [ease area are notadversely affected. The staius of implementation of measures
taken shall be reported to the RO, UPPCB and SEIAA and this activity should be completed before the start of
sand mining. ‘

Need-based assessment for the nearby villages shall be conducted to study economic measures which can help
in improving the quality of life of ecanomically weaker section of sociely. income generating projects/tools such
as development of fodder farm, fruit bearing orchards, vocational training etc. can form a part of such program
me, The project proponent shall provide separate budget for community development activites and income
generating programmas,

Grean cover development shall be carred out following CPCB guidelines induding selection of plant species and
in consultation with the local DFO/Horticulture Officer.

separate stock piles shell be maintained for excavated top soil, if any, and the top soil should be utilized {or
green caver/trez plantstion

Dispensary facilities Tor fitst-ald shall be provided at site. :

An Environmental Audit should be annually carried out during the operationsl phass end submitted to the SEIAA
the Dlstrlet Mining Officer should quarterly monitor compliance of \he siipulated conditions. The project
proponent wifl extend full cooperation to the Diswrict Wining Officer by furnishing the requisite
daiafinformation/munitoring reports. In case of any violatlons of stipulated conditions, the District Mining
Officer will report to SEIAA.

The project proponent shall submit six monthly reports on the status of compliance of the stipulated
environmental clearancs conditions including results of monitared data {both in hard & soft capies) 10 the SEIAA,
the District Officer and the respective Regional Office of the State Pellution Control Board by 1st June and 1st
December every year.

A copy of the clearance fetrer shall be sént by the proponent (o concerned panchayal, ZilaParisad/ Municipal
Carporalion and Urban Local Body.

Transportation of materials shall e done by coverng the trucks / tractors vAth tarpaulin or other sultable
mechanism to avoid fugitive emissions and spillage of mineral/dust.

Waste water, from temporary habitation canmpus be properly collected & wreated before discharging into water
hodies the treated affluent should conform to the standards preseribed by MoE FjCPCB.

Weasures shall be taken for control of noise level to the limits prescribed by C.P.CB.

Special Measures shall be adopted to profect the nearby settloments from the impacis of mining activitios.
Maintenance of Village roads {lirough which transpartation of minor minerals is 1o be undertaken, shall be
carried-out by the project proponent reguiarfy at his own expenses.

Measure for prevention & eontral of soil erosion and management of silt shall be undertaken. Protection of
dumps agalnst erosion, if any, shall be ca:fiedeoutgglg\ geo textile matting ot other sullable matarial.

Corporate Environmental Responsibility (CER) sﬁdil_l‘:yg' epared by the project proponent and Lhe details of the
various heads of expenditure lo be subruitied as.pen, uidelines provided In the recent CER notification No.
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32.

33.

36.

37.

38.

39.

41.

42.

43.

as.

46.

47.

48.

15.818).
22-65/2017- 1Al dated 01/05/2018, Work to be executed with installation of five hand pumps for drinking
water, sotar light In villagds of streets, construction of two numbers of loilets at the primary school with name
displayed and address and detalls of benefidary and grem pradhan along with phone number, photographs
should be submitted 1o Dirgctorate a5 well as to the District maglstrate / Chief pevelopment officers.
Possibllity for adapting nearest throe villages shall be explored and details of civic amenities such @5 roads,
drinking water ete proposed 1o be provided at the project proponent's expenses shall be submitted within 02
menths from the date of issuance of Environmant Clearance.
The funds earmarked for environmental protection measuras should be kept in separate account and should not
be diverted for other purpose. Year wise expenditre should be reported to the Ministry of Environment and
Farests and its Regional Office located at Lucknaw, SEIAA, U.P and UPPCB.
Actlon plan with respect to suggestionfimprovement and recommendations made and agreed during Public
Hearing shall be submitted to the District mines Officer, concesn Regional Oificer of UPPCE and SEIAA within 02
months.
Environmental clearance (s subject to obtainiog clearanca under the Wildiife {Protection) Ast, 1972 from the:
compatent suthority, if applicable to 1hls project,
The proponent shall observe every 15 day for nesting of any wrtle in the area. Based on the observallons so
made, if turtle nesting is observed, neCessary safeguard measures shall ba raken in consultation with he State
wildlife Department. Far the purpose, awareness shall be created amongst the warkers about the nasling sites
<o that such sites, if any, are identified by the workers during operations of the mine for 1aking requirad
safeguard medsures. In this regards, the safety notified zone should be left so that the habitat/nesting area is
undisturbed.
The project proponent shall undertake adequate safeguard measures during extraction of river bed material and
ensare that due 1o this activity the hydro geological regime of the surrounding area shall not be affected,
The project proponent shall obtain necessary prior permission of the competant Authorities for withdrawal of
requisite quantity of water {surface water and groundwater), required for the project.
Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation with the State
pollution Control Board. It shall be ensured that thare is no {eakage of ol and grease n the river from the
vahicles used for transportation,
\Vehicwlar emissiong shall be kept under control and regularly monitored. The vehides carrying the mineral shall
not he overloaded.
peovision shall be made for the housing 6f construction labour within the site with all necessary infrastructure
and facilities such a5 fuel for cooking, mobile toilets, raobhile STP, safe drinking water, m ¢dical health care, créche
gt (MOEF drcular Datzd = 22-09-2008 regarding stipulation of condition to improve the living conditions of
construction fabour atsite}. '
parsonnal warking in dusty areas should veear protective respiratory devices and they should also be provided
with adequate Te3inipg and information on safety and health aspecis. Oceupational heglth surveillance program
af the workers should be undertaken periodically to obsefve any cantractions due 1o exposure 1o dust and take
corrective measures, if needed.
A copy of the dearance letter shall be sent by the proponent o concerned Panchayat, ZilaParishad/ Municpal
Corporation, Urban Locs! Body and the Local NGO, if any, from whom suggestions/ representations, if any, were
received while processing the proposal. The dearance lettar shall also be put on the website of the Company by
the proponent
The enviranmentst stalement for each financial year ending 31st wiarch in Form-V 35 is mandated to be
submitted by the project propaiient ta the concerned State Pollution Control Board as prescribed under the
environment {Frotection) Rules, 1986, as amended subsequently, shell also be put on the website of the
company along with thie stalus of compliance of enviranmemal clearance conditions and shall also be sent to the
Reglonal Difice of the Ministry of Envirenment and Forests, Lucknow by e-miail.
The green cover development/trea plantation is 1o ba done In 3n area equivalent to 20% of the toial leased area
aither on river bank or 2long road side {Avenug pPlantation].
Debris from the fiver bed will ba collected and stored at secured place and may be utilized for strengthen the
embankment
safety mizasures to be taken for the safety of the people working at the ming fesse area should be glven, which
would also indude measure for reatment of bite of polsanous repuilefinsect llke snake.
periodical and Annual medical chieckup of workers.as per Mines Act-and they should be covered under £51 as per
wie. - .:.t,\t‘?-ffx_;_;_\
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Specific Conditions:

L No mining activity should be carded cutin-stream channel as par SSIMMG, 2016.

A Pakka motorable haul road to be maintained by the project proponent.

3 A separate Environmental Management Cell with suitable quslified personne! shall be set-up under the control
of 2 Senior Executive, who will report directly to the Head of the Organization,

4, Permission from the compatent authorily regarding evscuation route shauld be taken,

50 Project proponent should ensure survival of tree saplings. Mortslity should be replaced from time to time.

6. Site Pitphotographs should be submitted with date, time and point-coordinate within 15 days.

£ Onz month monitoring report of the area for air quality, water quality, Nolse level. Besides flora & fauna should
be examined twice a week and ba submitted within 45 days for a record.

8. Provision for cylinder to workers should be made for cooking.

9. The capacity of trucksftractor for foading purpose will be in tonnes as per Transport Department applicable
norms and standard fixed by the Govarnment.

10.  Provide suitable mask 1o the workers,

11 Approach road kaccha is to be made motarable and ree saplings to be planted on both sides of the road.

12.  Indigenous plants should be planted according 1o CPCB guidelines and i consultation with local Divistonal Forest
Officer.

13, The project proponent shall in 2 years conduct detailed replenishment study duly aushenticated by a QCI-NABET
accredited consultant, and the District Mines Officer.

14.  Provision for two toilets and hand pumps should be made at mining site.

15, Dripking water for workers would be provided by tankers.

16, Wining should be done by Bar scaiping methods extraction {typlcally 0.3-0.6 m or 1 -2 ft) @5 per sustainable sand
mining management guidelines 2016.

17.  Abuifer/safe zone shall be malntained from the habitaton as per mining guidelines,

18.  Corporate Environmental Responsibility (CER) plan with minimum Rs. 1.84 Lakhs/yaar shall be prepared by the
project proponent and the detalls of the various heads of expenditure to be subminted as per the guldelines
provided in the recent CER notification No, 22-65/2017-1A.011 dated D1/05/2018. Work to be executed with
installation of five hand pumps for drinking veater, solar light in villages of strests, construction of two numbers
of tallets at the primary schoot with name displayed and address and details of beneficiary and gram pradhan
slong with phone number, photographs should be submitted to Directorate as well as to the District maglstrate /
Chief Development officers, Shamil, U.P,

18, Health/insurance card, Medical daim, regular heslth check-up camps, fadlides shall be provided to the
regularftemporary/Contractual or any base workers. Copy of receipt shall be produced to the Directorate of
Environment along with the compliance report.

20.  Measure for conscrvation of water through ralpwater harvesting and cleaning and maintenance of naturs|
surface water bodies of the nearby areas may be considered as one of the activity in CER.

21 The excavated mining rasterfal should be carried and Wransported in such a way that no obstruction to the free

Tlow of water takes place. Sultable measure should be taken and detalls to he provided to concern Department.

Width of the haul road shall ba maore than 6 meter.

Submit annual replenishment report certified by an authorized agency. In case the replenishment is lower than

the approved rate of production, then the minlng activity / production levels shell be decreased / stopped

accordingly till the replanishment is completed.

24. The project proponent shall ensuce that if the peoject area falls vithin the eco-sensitive zone of Nations! park/
Sanctuary prior pecmission of statuary committee of Natlonal board for wiid fife under the provision of Wiltlife
{Protection) Act, 1972 shall be obtained before commencement of work.

25.  Ifin future during the progressive mining this lease area becomes part of cluster i.e. area equal to or more than
25 ha., limited to B+1 category, then additional canditions based on the E1A conducted by 1he concerned lease
holders shall be imposed and joint EMP shall be implemented. The lease holder shatl mandaterily follow all the
imposed condltions otherwise it will amount to vialation of E.C. conditipns. |f the certificate related to cluster
provided by the competent authority is found false or incorrect then punitive actians as por the law shall be
Initizted against the authority issuing the cluster certicate.

26.  The Environmental dearance will be co-terminus with the mining lease period.

27, Project falling with in 10 KIM area of Wild Life Sanctuary is to oblaln a dearance from National Board Wild Life
(NBWL) even if the eco-sensitive 2one is not earmarkad,

28, To avold ponding effect and adverse environmental conditians for sand mining in area, progressive mining
should be done as per sustsinable $and mining manage :‘e:tm}s‘auideﬁnes 2016,
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43.
44,
45.

46.
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48.

49.
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or Ordinary Sand Mine on Yamyoa Blver at Gam No.-2/(9, aml, 5/2,2/4, 19/319/8,15/2, 22, 94, 19]7

2 : t Village-Mam: | Sabik, Tehsil- Kairans District- 1i, M, M, Trad sed

Geo coordinates should be verifled by Director, DGM/District ivisgistrate/Repional Mining Officer/NHAI and
should he submitted to SEIAA/SEAC, Secretariat as earliest.

In case It has been found thar the C.C. obtained by providing lncorrect Information, submitting that the distance
between the two adjoining minos is greater than 500mt. and area s less than 2Sha, bul factually the distance is
less than 500 mt and the mine is located In cluster of area equal or more than 25hs, the £.C issved will stend
revoked.

The project prapanent shall in 2 years conduct detailed replenishment stady duly authenticaied by a QUI-NABET
accredited consultant, snd the District Mines Officer which shall form the basis far midterm review of canditions
of Environmental Clearance,

The mining work will be apen-cast and manual/semi mechanized (subject to order of Han'ble NGT/Hon'ble
Courts (s)), Heavy machine such as excavator, scooper etc. should not be employed for mining purpose. No
drillingfblasting should be involved at any stage.

ft shzll be ensured that there shall be no mining of any type within 03 m or 10% of the wildth which-gver Is less,
shall be leit on both the banks of predse area to conurol and avold erosion of river bank. The mining is confined
to extraction of sand/moram from the river bank only. '

The project proponent shall underiake adequate safeguard measures during extraction of river bank material
and ensure that due 10 this activity the hydro-geological regime of the surrounding area shall nat be affected.
The project proponent shall adhere to mining in conformity to plan submitted for the ming lease conditions and
the Rules prescribed in this regard dearly showing the no work zane in the mine lease Le. the distance from the
bank of tiver to be left un-worked (Non mining area), distance from the bridges etc. it shall be ensured that no
mining shall be carried out during the monsaon season,

The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, the provision
thereof shall be sirictly followed.

The project proponent will provide personal prateciive equipment {PPE) as required, also provid adequate
training and information on safety and heaith aspects, Periodical medical examination of the workers engaged in
the project shall be carried cut and records. malntained. For the purpose, schedule of health examination of the
workers should be drawn and followed 3ecordingly,

The critical parameters such as PMI0, PM2.5, 502 and NOx In the ambient air within the impact zone shall ba
monitored periodically. Further, quality of discharged water If any shalf zlso be menitored [{TOS, DO, pH, Fecal
Coliform and Total Suspended Solids {T55)]:

Effective safeguard measures, such as regular water sprinkling shall be carried out in eritical areas prone to air
pollution and having high levels of particulate matter such as loading and unloading point and .11I transler points,
Exrensive water sprinkfing shall be carried out on haul roads.

It should be ensured that the Ambient Alr Quality paramaters canform to the nomms prescribed by the Central
Poliution Control Board I this regard.

The extended mining scheme will be submitted by the proponent before expiry of present mining plan.

Four amblent alr quality-monitaring stations should be established in the core zone as well as in the buifer 2one
for monitaring PM10, PM2.5, SO2 and NOx. Location of the stations should be decided based on the
meteorological data, \opographical fealures and environmentally and ecologically sensitve targets and
frequency of monitoring should be undertaken {n consultation with the State Pollution Control Board,

Common road for transportation of mineral Is to be malntained collectively. Total cost will be shared/werked out
on the basis of lease area among users.

Proponent will provide adequate sanltacy facility In the form of mobile toilets to the labours engaged for the
project work.

Solid waste material viz,, gutkha pouchs, plastic bags, glasses ¢, to b generated during project activity vitll be
separataly storage in bins and managed as per Solid Waste Management rules.

Green area/belt to be developed along haulaga road In consultation of Gram Sabha/Panchyat.
Naturalfcustomary paths used by vitlagers should not be obstructed at any time by the activities proposed under
the project.

Digital processing of the entire {ease area in the district using remote sensing technigue should be done regularly
ance In three years for monftoring the change of river course by Directorate of Geology and Mining, Govt. of
Uttar Pradesh. The record of such study to be maintained and report be submitted to Regional office of MoEF,
SEIAA, U.P. and UPPLE.

A copy of clesrance fetter will be marked to ccncq_ned Panchayat / local NGO, if any, irom whom suggestion /
representation has been recelved while pmcessing,the Qropusal The dearance feiter shall also be put on the
website of the company.
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S0.  State Pollution Control Board shall display a :opsrnf the dearance letter at the Regional office, District Industry
Centre and Collector's office/Talsildar’s Office for 30 days.

51.  The project authorities shall advertise al leastin two tocal newspapers widely cireulated, one of which shall be in
the vernaculer language of the locality concerned, within 7 days of the issue of the dearante fetter informing
that the project has been accorded envirenmental clearance and a copy of the clearance letter Is available with
the State Pollution Control Board and also at web site of the SEIAA at hitpy//www.selaau pdn and a copy of the
same shall be forwarded to the Regional Office of the Ministry located in Lucknow, CPCB, Stale PCB.

52.  The MoEF/SEIAA or any other competent authority may alter/modify the sbove conditions or stipulate any
further condition in the Interest of environment protection.

53.  Concezling factual data or submission of false/iabricated data and failure to comply with any of the conditions
mentioned zhove may result In withdrawsl of this clearance and attract ‘scion under the provisions of
Environment (Pratection} Act, 1986,

54, Any appea! against this enviranments! clearance shall lie with the Natjonal Grean Tribunal, if preferred, within 3
period of 30 days as prescribed under Section 11-of the National Environment Appellate Authority Act, 1997,

55, Waste water from potable use be collecled and reused for sprinkling.

56.  During the school opening and closing time vehicle movement will be restricted.

57. Awidth of not less than 50 meter or 10% width of river can be restricted for mining activities from river bank. A
condition can be fmposed that mining will he done from river activities from river bank,

You shall also ensure that \he proposed shie Is not = part ©of any no-development zone as
required/prescribed/identified under law: In case of violation, this permission shall automaticz(ly deem to be cancelled.
Also, in the event of any dispute on ownership or land use of the proposed site, this dearance shall automatically deem
to be cancelled.

The above stipulated conditions will be anforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution] Act, 1974, the Alr (Prevention & Control of Pollution) Act, 1981, the Environment {Pratection) Act,
1986 and the Public Uability Insurance Act, 1991 along-with their amendments and rules made there under and also
any other orders passed by the Hon'ble Courts of Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorpersting the conditions
specified in the Environmental Clearance within 03 months of issuance of this clearance. The SEIAA/MOEF reserves the
right ta revake the enviranmental clearance, if conditions stipulated are not implemented to the satisfaction of
SEIAASNIOEF, SEIAA may Impose additional environmental condittons ar modify the existing ones, if necessary.

This is to request you to ke further necessary acdon In matter as per provisions nﬁ‘ﬁ&e{m Natification No.
5.0. 1533(€} dated 14/09/2005, as amended and send regular compliance regorts 1ofie authd prescribed in the
aforesald notillcation. . g7

¢ By
[ F [Ter etz

-l

o {RshisF TIRr)
Mamberdecratary, SEIAA
Ref NOwvce e [Parya JSEACIA416/2018 Dated: As above
Copy for Information and necessary action to:
1. The Piindpal Secretary, Environment, U.P. Govt., Lucknow. .
2. Advisor, 1A Divislon, Ministry of Environment, Forests & Climate Change, Gowt. of india, Indira
Paryavaran Bhawan, Jar Bagh Road, Aliganj, New Delhi.
3. Addltional Director, Reglonal Office, Minlstry of Environment & Forests, {Central Region), Kendriya
Bhawan, Sth floor, Sector-H, Aligan], Lucknow.
4. The Mamber Secratary, U.P. Pollution Control fioard, TC-12V, Paryavaran Bhawan, Vibhuti Khand, Gomii
Ragar, Lucknow.
5. District Magistrate, Shamli, U.P.
6, Diractor, Department of Geology & Mining, U.P. Lucknow,
7. Copy for \Web Masier/Guard file.

{Ashish Tiwari}
Member Secratary, SEIAA
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Inspection report in compliance to the order of Hon'ble N.G.T. dated 14™ Feb,
2018 in_the matter of OA No. 150/2019 Sandeep Kharb Vs. Ministry of
Environment, Forest and Climate Change and others

In OA No. 150/2019 applicant Sh. Sandeep Kharb alleged that respondent

no. 7 M/s. M.M. Traders, Karnal, Haryana has been granted Environment |

Clearance for sand mining at Shamli, Uttar Pradesh subject to certain conditions
put in violation of the conditions prohibiting in stream mining, Respendent no. 7
is doing illegal sand mining inside the river bed of river Yamuna and has also

constructed a temporary bridge with hume pipes, bricks (Malba), Murram etc.

and has diverted the stream.

2- The Hon'ble tribunal vide its order dated 14.02.2019 directed that 8 joint
committee compirsing of UPPCB {Uttar Pradesh SPCB) and Collector, Shamii

verify the facts and a report furnished to Tribunal within one month.

3-  In compliance to the aforesaid directions, joint committee comprising of
District Magistrate, Shamli and Regional Officer, U.P. Pollution Control Board,
Muzaffarnagar has inspected the sand mining site of M/s. M.M. Traders on

dated 10.03.2019 in presence of representatives of lessee / contractor.

Dbservations made during inspection of sand mining site of /s, M.M. Traders

on 10.03.2019 are as :-

o A e ————

% Environmental Clearance for ordinary cand mine on Yamuna river over 3
area of 15.818 hectare falling at Gata No. 2/9, 2/10, 2/11, 3, 4mi, 5/2, 2/4,
19/3, 19/8, 19/2, 22, 9/4, 19/7, 21/1, 21/2, 21/3, 21/5, 23/2 at village
Mamaur Ahatmal Sabik, Tehsil Kairana, District shamli has been granted

to M/s. M.M. Traders {Proprietor Manjeet Kumar S/o Sh. Vedprakash,

contd....2...
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121/2, Manglaura Kadeem, Nagla Megha, Karnal, Haryana) by State Level

Envircnment Impact Assessment Authority Uttar Pradesh vide its ietter no.

603/Parya/SEAC/4416/2018 dated 26.12.2018 (Annexure-I).

During inspection it was found that mining operation was not being
carried out. Although, JCB machine was found standing near the site
(Photograph annexed at Annexure No. 0. A closer look made at river bed
side clearly indicates that mining operation has been carried out to a
significant extent by JCB machine/excavators during mining operation

carried out previously {Photograph annexed at Annexure No. T10).

The lessee has not obtained consent to establish and consent to operate
under the provisions of the Water (Prevention and Control of Pollution)
Act 1974 and Air (Prevention and Control of Pollution) Act 1981 in

violation of conditions of environmental ciearance.

- During inspection it was found that the lessee/contractor has also

constructed a temporary bridge with Hume pipes and sand bags with soil

cover on the top across the river stream that was found in dilapidated state

~ (Photograph annexed at Annexure No. TV), The lessee/contractor has

obtained NOC with various binding conditions for construction of temporary
bridge from Irrigation Department vide letter no. 2386/ B3IUH / @+ dated
22.10.2018 {NOC letter annexed at Annexure No. V).

+ A perusal of latest inspection report of Irrigation Department vide letter

. ssectam Papen 200

no. 384/31EGA dated 11.03.2019 indicates violation of the conditions of
sforesaid NOC for construction of temporary bridge issued by lrrigation
Department (Copy of inspection report of Irrigation Department dated

11.03.2019 is placed at Annexure-V1).

\J,&){ T contd....3...
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# Precise mining area has not been demarcated prior to the starting of

mining operations by lessee/contractor in violation of general condition

mentioned ip environmental clearance (E.C.)

as was obseryed
(Photograph annexed at Annexure No, VII).

The violation of the conditions of Environmental Clearance {E.C.) by

sand mining unit M/s. M.M. Traders in Village Mamaur Ahatmal Sabik, Tehsil

Kairana, District Shamli has been established according to the

findings made
during inspection,

L0 S
my&ﬁ}da )

{Akhilesh Singh)

Regional Officer District Magistrate
U.P, Pallution Control Board Shamli
Muzaffarnagar
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wining on the river bed of River Yomuna und construction of n temporary bridge with hume pipes
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UPPCH (Uttar Pradesh SPCR) and Collector, Shamli, Uttnr Pradesh, Accordingly, report has been
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“The question for consideration is remedial action against illegal mechanical sand mining
on the river bed of River Yamuna and construction of a temporary bridge with hume pipes al
Shamli, Uttar Pradesh.

Vide order dated 14.02.2019, a report was sought from a joint Commitice of the UPPCB
(Uttar Pradesh SPCB) and Collector, Shamli, Uttar Pradesh. Accordingly, report has been received
vide email dated 13.03.2019 acknowledging illegal mining and construction of a bridge in vialation
of conditions of environment clearance but no action taken has been indicated in terms ol
assessment and recovery of compensation, cancellation ol the environmental clearance. seizure off
the equipment and action taken against the colluding officers with whose connivance such
construction and illegal activities took place.” . ‘
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E-mail : doeuplko@yahoo.com

Website : www.seiaaup.in
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2/10, 2/11, 3, 4mi, 5/2, 2/4, 19/3, 19/8, 19/2, 22, 9/4, 1977, 21/1, 2172, 2173, 21/5, 2372 at
village-Mamaur Ahatmal Sabik, Tehsil-Kairana, District- Shamli, M/s M.M. Traders (leased
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